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Member's Residence
in Bihar, It was only during last
week fhat in. a village called Bihar
just pear.Peina. Communist party
workers were shot. Yesterday—it is
in the news—one of our MLAs in
Bihar, Mr. Sita Ram Mishra, has been
shot and killed by landlords. And no
arrest has been made, and no police
action taken . This is g shametul episode
happening in the Janata Raj in Bihar.
I would like a Calling Attention to be
admitted on this matter, and
the House should discuss it.

W AR T wgEme (Fag):
AT GEq® &Y, qEATT IO 9 X
MY\ AT o a9 & K ow
STAEGT FT TH ISTAT AT § |

MR. SPEAKER: A point of order
after the statement?

SHRI ANANT RAM JAISWAL: It
is a very serious point of order.

MR. SPEAKER: When the business
is over, a point of order is not per-
missible,

S g O WIgReTs ¢ 3
g T £ ) T MEA &
af@x #1 afoamar &Y 7 @ ww 9Tewr
T I ATE 79T g0

SHRI W LAKKAPPA: rose—

MR. SPEAKER: Please, Mr.
Lakkappa. You must listen to what
he is saying.

(Interruptions)

MR. SPEAKER: Don't record.

(Interruptions) **

BHADRA ¥ 1900 (SAKA)
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deﬂnitfo;x iiuiven in the rules d;out the
precincts of the House of Purliament.
Lo e .
wg qfowman e & ey ot W g L
MR. SPEAKER:

intg technicalities. The
under my examination.

Please don't go
matter Is

oW TIH WITRRIN : OTT g
A

MR. SPEAKER: 1 will not agree,
because I am seized of the matter.
I must examine the matter,

oIt W T WU : 7% AT
woama g

MR, SPEAKER: | have had enough.
Nothing further.

12.22 hrs.

PAPERS LAID ON THE TABLE

SEVENTY-FOURTH REPORT OF LAw

COMMISSION AND A STATEMENT Tf€,

RFEASONg FOR NOT LAYING HINDI VERSION
OoF REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR]I ARIF BEG): On behalf
of Shri Shanti Bhushan, I beg to lay
un the Table:

t1) A copy of the Seventy-fourth
Report of the Law Commission on
proposal to amend the Indlan Evi-
dence Act, 1872, so as to render
admissible certain gstatements made
by witnesses before the Commissjons
of Inquiry and other Statutory
authorities.

(2) A statement (Hindi and
English versions) explaining reasons
for not laying simultaneously the
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Hindi version of the Raport men-
tioned at (1) sbove,

{Placed in Library. See No. LT-
2885 /78). ’

NOTIFICATIONS UNDER EXPORT (QUALITY

ConTROL & INSPECTION) AcT, 1963 AND

ANNUAL REPORT oF TRADE FAIR AUTRO-
RITY OF INDIA FOR 1877-78

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFPFLIES AND COOFERA-
TION (SHRI ARIF BEG): 1 beg to
lay on the Table:

{1) A copy each of the following
Notiflcations (Hindi and English
versions) under sub-section (3) of
seetion 17 of the Export (Quality
Control and Inspection) Act, 1963: —

(1) The Export of Coir Yarn
{Inspection) Amendment Rules,
1978, published in Notification No.
S.0. 2308 on Gazeite of India dated
the 13th August, 1978,

(i} The Export of Coir Mattings
(Inspectiony Amendment Rules,
1978, published in Notification No.
8.0, 2310 jn Gazcotte of India dated
the 12th August, 1878,

{(il1) The Export of Coir Pro-
ducts  (Inspection’ Amendment
Rules, 1878, published in Notifica-
tion No. 8.0 2311 in Gazelie of
India dated the 12th August, 1978.

{iv’ The Expott of Non-baled
Coir Yarp (Inspection) Amend-
ment Rules, 1978, published in
Notlfication No. 85.0. 2312 in
Gazette of Indla daled the 12th
August, 1878,

[Placed in Library. Sce No.
LT-2888/781.

(2) A copy of the Annual Report
(Hindl and English versions) of the
Trade Fair Authority of India. New
Delhl, for the vear 1977-78 along
with the Audited Accounts and the
comments of the Comptroller and

AUGUST M, 1978
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Auditor Geoneral thereon, under gub-
gection (1) of section 619A of the
Companies Act, 1958, [Placed in
Library, See No. LT-2687/78].

CORRECTION OF ANSWER STATEMENT,

Rerort OF COMPTROLLER AND AUDITOR

GENERAL oF INDIA FOR 1976-77 & UUNioN

GOVERNMENT APPROPRIATION ACCOUNTS
{CviL) for 1876-T77

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table;

{1) A statement (i) correcting
the statement laid while giving reply
on the 28th July 1878, to Starred
Question No. 194 by Shri Y. P.
Shastri regarding taxeg outstanding
acainst Industrial Housees and former
Indian Rulers and (ii) giving reasons
for delay in correcting the reply.
[Placed m Library. See No LT-
2688/78].

(2} A copy of the Report (Hindi
and English versions) of the Com-
ptroller and Auditor General of
India—for the vear 1976-77. Union
Governmen! (Civil) under articie
151(1) of the Constitution. (Placed
in Library. See No LT-20689/78).

{3 A copy o! Union Government
Appropriation Accounts {(Civil) for
the vear 1976-77 (Hindi and English
versions). [ Placed in Library See
No. LT-2680/78].

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 beg tp lay
on the Table a copy of Notification
No 186/78-Customs {Hindi and
English versions) published ijn Gazette
of India dated the 24th August, 1978
together with an explanatory memo-
randum  regarding exemption of
instant coffee from the whole of the
export duty laviable thereon, under
section 159 of the Customs Act, 1962




